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Order ated 17 j.2003 

r3y order dated 1.5,2002, this O..was 

a is pos ed of by this TriLu nal, with the f oil owl rig 

ohsevatjons and direction. 

of 	 1k In view of the experience of 
tue Applicant in Navodaya Vidyaiaya 
amiti, itself, the Respondents are 

hereby directed to give due consi 
derdtion to the case of the Applicant 
(and his oxperierce) in giving him 
an employment in any Gr.D post as and 
when any vacancy is made available 
in Navodaya Vidyalaya Samiti and 
that too in giving due relaxation 
to his overage". 

By filing the present Misc.Applicatjon 

(1-1.A.1110/02) the Applicant has prayed for a 

further direction to Respondents to provide 

him an employment in any Grcup D poet. 3ince 

such a direction was given to Respondents on 

1.5.2002; no further direction is warranted. 

However, the Respondents are hereby called 

upon to provide a GripD employment to the 

Applicant as against the next available 

vacancy in future. 

M.41W0 2  stands disposed--of, after 
L1 

hearing Shr d..ripathy, learned counse11 or 

the Applicant and Shri.i3ehera, 1 01.3tanding 

ounselfor the Respondents. 

Send copies of this order to Respondents 

nd f ree copies of this order be g iv en to tile  

ocurisels of both sides, 
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